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" IN\THE HIGH COURT OF KARNATAKA, BENGALURU :

A g *{{‘RIT PETITION NO.9600/2022 (GM-RES) \ ”,( fet - (
LA P

‘\.‘\ v\ (N:(YH(',‘F. UNDER RULE 13 (a) PROVISO)

\PETITIONERS

1 SSSMILSUDHA REDDY

W/O SRI PUNURUJAGADEESHWARA REDDY

R/AT NO.4/28, BHEL HIG, PHASE-I, USHODAYA ENCLAVE,
MADINAGUDA, THIRUMALAGIRI, HYDERABAD

ANDHRA PRADESH STATE 500070

2. SRLRAJAPPA KANTHARAJA S/O LATE RAJAPPA

R/ATNO. 213/Y, 13TH MAIN, 111 BLOCK, RAJAJINAGAR
BENGALURU 560 010

BY SRI./SMT : MADHU N RAO & ANUP SEETHARAM RAO
V8§
RESPONDENTS

1z SMT. JAYANTHI G RAVI
R/AT NO.1369, 31ST CROSS, 16TH MAIN,
BANASHANKARI IT STAGE, BENGALURU 560 070

2. CHEMIZOL ADDITIVES PRIVATE LIMITED
R/O ATPLOTNO.19, E AND F, BIDADI INDUSTRIAL AREA,
II PHASE, SECTOR I, THALAKUPPE VILLAGE, BIDADI HOBLI,
RAMANAGARA DISTRICT, BENGALURU RURAL 562 109
REPRESENTD BY ITS DIRECTOR

Whereas, a Writ Petition filed by the above named pettioner under Article 226
and 227 of the Constitution of India, as in the copy annexed hereunto, has been
registered by this court.

Notice is hereby given to you to appear in this court in person or through an
Advocate duly instructed or through some one authorised by law to act for you in this
case, at 10.30 A.M. in the forenoon within 10 days of the service of this notice, to
show cause why rule nisi should not be issued.

If you fail so to appear on the said date or any subsequent date to which the
matter may be posted as directed by the court, without any further notice, the petition
will be dealt with, heard and decided on the merits in your absence. a
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Pending issue of Rule nist in the aforesaid Writ Petition it is hereby ordered 1y
this Court on
THURSDAY THE 12" DAY OF MAY 2022
BY HON'BLE MR. JUSTICE S SUNIL DUTT YADAV

as follows :-

(VIDEO CONFERENCING / PHYSICAL HEARING)

ORDER

The petitioner has challenged the validity of the order at Annexure-A whereby
Interim Resolution Professional (IRP) has been appointed. The learned Senior
Counsel appearing for the petiioner submits that consequent to the order of demand,
there was no notice to the petitioner and the order has been passed without notice to

the pettioner.

In light of the said submission, subject to further consideration, there shall be

an ad-interim order of stay of the order at Annexure-A.

The petitioner has approached this Court in spite of availability of appeal to the

Appellate Tribunal, as the said Tribunal is closed for present, the said submission is

raken note of.
Issue notice to the respondents.

List the magter in the week commencing from 30" of May 2022,
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Note- Order dated 23/02/2022 passed by the National Company Law Tribunal,

>

Beﬂg‘alnru Bench, Bengaluru in CP(1.B.) No.1/BB/2019 at ——
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